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18.06 hrs. 

AHREST OF MEMBER 

SHRI DASARATHA DEn 

Mr. Deputy-Speaker: I have to 
inform the House that the Speaker 
has received the following telegram, 
dated the 31st March, 1965, f!'Om the 
Administrator, Tripul'a:-

"I have the hOllour to inform you 
that I have found it my duty in ex-
ercise of the powers under Rule 
30 of the Defence of India Rules, 
J 962, read with sub-rule (11) of 
Rule 2 of the oaforesaid Rules and 
all other powers enabling me in 
that behalf to direct that Shr1 
Dasaratha Deb, Member, Lok 
Sabha, be detained until further 
orders, with a view to preventing 
him frO'm ading in any 'manner 
prejudicial to the defence of IndilJ 
and civil defence, the public 
safety, the maintenance of public 

order, India's relations with fore-
ign powers, the maintenance of 
peaceful conditions in Tripura anCl 
the maintenance of supplies and 
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services essential to the life of the 
community. 

Shri Dawaratha Deb, was, ac-
cordingly, taken into custody at 
22.30 hours on the 30th March, 
1965 and was lodged in the Cen-
tral Jail. Agartala." 

Some bon. Members: Shamej 

18.07 hrs. 

The Lok Sabha then adjourned till 
Eleven of the Clock on ThuTsday. 
April. 1, 1965/Chaitra 1L 1887 (Sakal. 
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